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3. We heard the learned counsel forwtha

v £ "
applicants as well as _the raspondants. In Qure -
upinmn, this review application is misconm%o,_,__
and is basad on wrong information. The C |
Administrative Tribun‘} did not - come :i..n'ﬁa

°n 2,10.1985 as alleged by the applicantﬁL




parties aﬁ.ﬁ‘

FEit
. Dated 2% .1.1987
: kkb

v L e ..'_..-__.-.n:l...._."—.l.\,‘.. - B




